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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Crl. Misc. Case No.62/2022.

1. Md Nasiruddin
2. Musstt Gul Nehar

.........Accused/Petitioners.
  Vs

    State of Assam
.................Opposite party.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for the Accused/Petitioners: Mr A.J. Sarma.
Advocate for the State: Mr M.P. Hazarika.

Date of Hearing: 21/03/2022.
Date of Order: 21/03/2022.

ORDER

1) Learned A.P.P. is present today.

2) Learned  counsel  on  behalf  of  the  accused  Md

Nasiruddin and Musstt Gul Nehar is also present. 

3) Learned counsel on behalf of the accused has filed

a  petition  under  Section  438  of  Cr.P.C.  in

connection  with  the  G.R.  Case  No.2133/2021,

North  Lakhimpur  P.S.  Case  No.954/2021,  under

Section 420/34 of I.P.C.
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4) The brief facts of the case is that on 23/08/2021,

the complainant Smt Gante Yapar had lodged an

ejahar  at  Silonibari  O.P.  stating  that  on

22/08/2021,  the  F.I.R.  named accused Jahur  and

Jiyabur  called  her  to  come to  the  house  of  the

F.I.R.  named  accused  Nasiruddin  and  Gul  Nehar

(who  are  the  petitioners  in  the  instant  bail

petition).  Thereafter,  all  the accused persons,  in

collusion,  cheated  her  and  took  Rs.3,00,000/-

(rupees three lakh) only from her. 

5) Learned  counsel  on  behalf  of  the  accused  has

submitted  that  the  present  petitioners  are

nowhere  connected  in  the  instant  case  and

because of the other two F.I.R. named co-accused

are  close  acquaintance  with  them,  the  police

started  harassing  them and,  therefore,  they  are

apprehensive about their arrest.

6) Learned A.P.P.  on  the  other  hand has  submitted

that there are sufficient incriminating evidence in

the case diary.

7) Upon perusal of the case diary, it is revealed that

the  complainant  as  well  as  other  people  gave

statement  against  the  present  petitioners  and

there are sufficient incriminating evidence against

them. Therefore, this is not a fit case to grant the

benefit of pre-arrest bail to the present petitioners

and  accordingly,  the  instant  petition  is  hereby

rejected.
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8) Disposed of.

9) Case diary/ Status Report/ G.R. Case Record may

be returned back.

Given under my hand and seal  of  this  Court on

this the 21st day of March, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


